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CENTRAL AUMINISTKITIVE TRj-jUNAL.' JABALPUR BEIOi. Ji0ALgUR

Original Application Ho. 756 o£ 2Q0 3

Jabalpur, this the 3rd day of November, 2003

Hon'ble Shri Sarveshwar Jha,; Administrative Member
Hon*ble Shri G, Shanthapp©, 'Judicial Member

Haresh Chandra Tiwari, S/c •
Shri Rajeshvari Tiwari,! Dc. te
of birth - 10.10.1956, Di^-isional
Foresh Officer, (Wor]dng I Ian),
Bilaspur, i^o. DFO Wor]dLn(j Plan,
Bh^kt l<&nwer Ram Marg,
Bilaspur-405 001. ... Applicant

(By Advocate - Shri S • Pav 1)

Versus

1. Union of India,. Thrcu^
its Secretary,) Minittxy of Forest
and Environmeh'tvi CO. Conplex,' Lodhi
Road,' Nehr Delhi.

2. The Principal Secretary,. Forest,.
DK Bhawan,; Raipur .

3. Shri R.C. Sharma, Principal
Chief Conservator o:: Forest,
Jail Road, Aranya Bl.awan,
Raipur,

4. Shri 3.P. Nonhare, Conservator
of Forest,) Jagdalpui (Chhattis-
garh) ,

5. Shri R.K, Dey,; Conservator of
Forest, La^u Wn Upag san^, .
Anupam Nagar,. Raipu-' . ]

6. Shri K.C. KLsJuru, Ci riservator of Forest,' Forest '/
and Environment Adv. sor (on deputation) Throu ̂
Ghairroan-cum-Managi..g Director,: South Eastern
Coal Fields Limited Seepat Road,Bilaspur

... Itesponidents
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By sarveshwar Jha^ Administrative Mentoec -
t  '

The applicant^who is an I.F.S. Officer of the Ghhattisgarh

cadre and who has been working as Divisional Forest Officer

(Working Plan),; Bilaspur, in the pay scale of Rs, 12000-16500/-

has prayed for reliefs as are explained in paragraph 7 of the

Original implication.
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2. It has been observed that the applicant has not be®
oonsidared in the review MC^held on 12^ 9 . 200 3 far promotion
to the post of Conservator ^parest singly for the r^son that
integrity oerUfioate has not been issued in his favour by the
Chief Qons^vator of Purest. He has furth^ submitted that he has
Since been e=ronerated of the charges that had been levelled
sgalnst him vide orders of tte respondents dated 27th June, 200 3
(Annecure A_2) and has thereafter been promoted to the Deputy
Conservator of Purest Grade vide the ord^s of the respond^tl^''
the 22nd August, 200 3 (Annexure A.3) . He has argued that while
integrity certificate had been provided by the authorities
concerned in his case and while he was being considered for
promotion to the Deputy Conservator of Forest''^Id'SlwlyThe^®
same has been denied for no specific reason and why he has not
been consid^ed by the revie^^^ for pro,artion to the post of
conservator of Purest. He has^subntLtted a detailed r^esentation
submitting ail these facts to the Additional Chief s^retary,
Porest D^artment, Chhattlsgarh <^v^nma.t on the igth, s^tet.
bar, 200 3 (Ann^ure A^, and the same has not as yet been dlspo-
sed of by the respondents ,

3. After hearing the learned counsel for the applicant and
After considering the submissions which have been r^de in this

and on the short ground,as submitted by the applicant in
para<^aph 7 of the OA, without notices being Served on the
respondents NOs. 3 to 6, we are of the .considered c^inion that
it wc«ld be appropurlate to dispose of this original Application
at thrs stage itself while hearing on the point of admission
with dirertions to the respondents to consider the representation
Of the applicant as referral to hereinabove and to dispos^of
by issuing a reasoned and speaidng ord^ as per lew within a
^iod Of 4 weehs from the date of rereipt of this ord^. The
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learned counsel for the aDDlican+-une .applicant has also submitted/as he has
not been considered by the review MC for no fanXt of his,
pror«.tiondto the grade of Conservator of forest, as r^o^ended
by the revia, ehouid^^t be effected tiii such case
Of the applicant has aiso,J,een considered and disposed of We
have considered this pnay^ also of the applicant and we are of
the opinion that it would be reasonable on the part of the
respondents to hold bach the pron»tions being effected in the
case Of others as covered in the revie, DtC till such
case Of the applicant has beaa given dne cohsideratioh and has
been disposed of as par law and instructions on the subjent.
Wrtt this,: this original AppllcaUon stands disposed of in terre
of/above directions ,

Shanthappa)
Ju icial MCTbtar (Sarveshv/ar „

Administrative Menb^r*
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